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IN THP. CF.NTR:z\L A.D~UNJS'I'R:z\TJVF. TRrBUNZ\._L, J:z\rPTTR BF.NCH, LT:z\rPTTR. 

DA.TF. OF' ORDF.R 

OA.. No. /.13/?.nn?. 

K.R. Nirmal son of Shri ~'1:oti Ram aged about h] years, 

resiilent of Pratap Nagar, Rangpur Roao, Kota. Retireo from 

the post of C::tation C::uperintenoent, Western Railway, Baran in 

Kota Division. 

. .•. 7\pplicant. 

l. The nnion . of in<'l.ia through General Hanager, T·1estern 

Railway, Churchgate, l''lumbai. 

?. • The Divisional Railway Hanager, Kota Division, 

1'7estern Rail \•7ay, District Kota. 

3. c::r. Divisional Operating Superintendent, Western 

Railway Kota (now 'known as c::r. Divisional Operating ~'~anager, 

Western Railway, Kota. 

• •.. Respondents. 

~~r. P. P. Hathur, Counsel for the applicant. 

CORAM 

Hon 1 ble ~'lr. H.P •. c::ingh, ~~ember (A..flministrative) 

Bon 1 ble · l'tr. J. K. Kaushik, Hem her ( Juil icial ) 

OBDER 

PER RON 1 BLE riJR. M.P. SINGH, JII!EMBER ( Am'liNI STRA..TIVE) 

By filing this Ol\, the applicant has praye<'l for the 

following reliefs:-

(i) A..llow and accept this Original 7\pplication and direct 

the respondents to allow the benefit of increments for the 

post of Station Superintendent which was withhelil since lQ8Q 

to 1996 (7 years). 
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( ii) That the respondents may be directed to allow the 

arrear accruing thereto including arrears of pay and other 

allowances anCI also post retiral benefits. 

(iii) Respondents may also be directed to allo'.<r the 

interest at the rate of 18% on the arrear accruing thereto. 

( iv) A.ny other appropriate orCier or direction v1hich the 

Bon'ble Court thinks just and proper in the facts ann 

circumstances of the case ann which is in favour of the 

applicant may kindly also be passed. 

2. The hrief facts of the case are that the applicant 

while working as ~tation ~uperintenrtent in the Railways 'l.vas 

served with a charge sheet on ;:>o. 4.1 ORn. A.fter holding the 

inquiry, a major penalty of reverting the applicant to the 

post of 7-\~1'' in the pay scale of P.s. l_ttnn-;:>,?nn; permanently on 

. pay of lls. 14f)fi/- per month was imposed hy orner dated 

· ?.0.l.lCl89 by the Disciplinary A.uthority. The applicant has 

filed an appeal against the order of the Disciplinary 

Authority. 'J'he 7-\ppellate 1\uthori ty vide i t·s orner d.ateil. 

16.8.95 rejected the appeal filed by the applicant. ~he 

contention of the_ applicant is that in this case punishment 

order '\-vas never executed by the nisciplina.ry A.uthori ty and he 

was allowed to continue on the same post of ~tation 

Superintendent. Be has, therefore, prayec'l that since the 

order of punished Nas not execute<'! by the nisciplinary 

A.uthori ty, he was entitled for the increments \.Yhich accrued 

to him during the s-~r:vice period upto his· retirement in the 

year 199n • 

.? • Beard the learnea counsel for the applicant:. 

Ll,. From the document filec'l by the applicant, we . find 

that- applicant has not filed a copy of the penalty order 

passed by the Disci?linary A.uthori ty imposing the aforesaid 

penalty. It is, therefore, not clear as to whether the 

applicant \-vas allowed to continue tQ 'vork on the same post 
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even after imposing of major penalty of reverting him to the 

post of '1\~T'~ in the pay scale of ~s. l_t'l.nn-?.Jnn; permanently at 

the stage of 0 S. l_Ltnn;- per month. ~ince the applicant ~vas 

reverten to the post of '1\~l'f permanently at the stage of 11s. 

1A,nn;- per month, there was no question of granting him 

further increments unless the penalty imposed. upon the 

applicant was modified l:)y the higher authorities. Thi.s is not 

the case of the applicant. :1.\ccording to the learne(! counsel 
~ . . 

for the respondents, the penalty ~ 1mposed upon the 

applicant was neither set aside nor modified l:)y the higher 

authorities. He also failed to produce any o.ocument in 

support of his claim that. the applicant was allmveCI to \vor~ 

~ in the grade of ~tation ~uperintendent even after the penalty 

of reversion to the post pf 7.\~r~ permanently was imposed by 

the respondents. 

of this position, aforesaid, t.he Original 
· accorchngly 

S. In 

:1.\pplication does 

liminie. No costs. 

( J .K. KA.U~JHK) 

.rm~~BP.R ( J) 

:1.\HQ 

not have any merit and . is" dismissed in 

~ 
(r~. P. ~INGR:) 

l''l.'P.l''!B F.R ( ~T ) 


